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CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTT4 BENCH 

Ni, OA 454 it 96 

Present : H.n'ble ilr.Just ice S.N.Malljck, Vice—Chairman 

NRTRrn GHOAI & ANR. 

'Is 

UNION OF INDIA & ORS. 

For the ap1ic 5ntg : Mr.4.Chakr2borty, counsel 

For the resonJents : Nine 

Heard on : 14.1.98 	 Order an : 14.1,98 
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Heard the II, counsel for the alicflt, It is submitted 

by the id. ceunsel for the alicants that the ap1lcatj,n has become 

infructuous. The alicatjon is rejected for not beina •ressed. None 

aears for the res.ndents. N. order as to costs. 
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